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Setting up of Oil Refineries 

78. SHRIMATI JAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government propose to set up 
some oil refineries during the Eighth Five 
Year Plan; if so, the details thereof; 

(b) whether Hindustan Petroleum Cor-
wration Limited (HPCL) has been en-rusted 
with the task of setting up those oil refineries; 
and 

(c) if so, the places identified by the HPCL 
to set up those Oil refineries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI T.R. BALLU); (a) to 
(c) New Refineries projects to be set up/under 
implementation by PSUs/ JVCs during the 8th 
Plan period in Public/Joint Sector are as 
follows:- 

Name of the Refinery 

Public Sector 

1. Panipat Refinery 
2. Numaligarh Refinery 

3. Crude distillation unit at Narimanam 
(Already Commissioned) 

Joint Sector 

1. Mangalore Refinery and Pet 
rochemicals Limited by HPCL and M/ 
s. Indian Rayon & Industries Limited. 
(Partly Commissioned). 

2. Eastern India Refinery, as a joint 
venture of Indian Oil Corporation and 
Kuwait Petroleum Corporation. 

3. Western India Refinery as a joint 
venture of HPCL & Oman Oil Company. 

4. Central India Refinery at Bina as a 
joint venture between BPCL and Oman 
Oil Company. 

Government has also granted Letter of 
Intent for setting up of refineries in Joint 
Venture as under:— 

(i) Setting up of a refinery in UP by 
BPCL and Shell International. 

(ii) Setting up of a refinery in Punjab by 
HPCL and Saudi Aranco. 

Setting up of Food Processing Industries 

79. SHRI MOHINDAR SINGH 
KALYAN: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased 
to state: 

(a) what are the details of the 
programme for setting up of food 
processing industries in the country 
during the last three years, State-wise; 

(b) the assistance/grants provided by 
Government in this regard; and 
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(c) the progress made so far in this regard 
and the effective measures being taken by 
Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI DILIP KUMAR RAY): 
(a) to (c) All food processing industries are 
dcliccnscd except for brewing and distillation 
of alcoholic beverages and those items 
reserved for Small Scale Sector. In the case of 
dcliccnscd industries only an Industrial 
Entrepreneur Memoranda (IEM) is required 
to be filed. From August, 1991 to March, 
1996, 3573 Industrial Entrepreneur 
Memoranda envisaging an investment' of over 
Rs. 43,429 crores involving an employment 
of 5.93 lakh persons have been filed. The 
Statewise information is at Statement-I (see 
below). 

However, for setting up of food processing 
industries in Joint Venture/ 100% Export 
Oriented Unit/Foreign Collaboration etc. 
approvals arc granted by the 
Government/Reserve Bank of India. From 
August, 1991 to March, 1996, 815 proposals 
involving an investment   of   Rs.   11,418   
crores   and 

employment of 1.95 lakhs persons have been 
approved by the Government. Statcwisc 
details of the proposals approved arc at 
Statcmcnt-II (see below). 

Out of the IEMs filed 454 have been 
implemented and the Statcwisc details arc at 
Statement-Ill (see below). 

Out of the approvals 113 have already been 
implemented as per details at Statcmcnt-IV 
(see below). 

The    Ministry    of    Food    Processing 
Industries  does   not   set   up  any  food 
processing  unit  directly  in   any  State. 
However,     for    promotion     of    food 
processing   industries   in    the    country 
various  policy  measures  and   incentives 
including   fiscal   incentives   have   been 
provided by the Government. Under the 
developmental    Plan    Schemes   of   the 
Ministry, financial assistance is provided to 
State Government Organisations/Joint Sector    
Companies/Voluntary.     Organi 
sations/Cooperativcs etc. The details of various 
steps taken by the Government to assist   in   
the   promotion   of  the   food processing   
industries   arc   indicated   at Statcmcnt-V. 

 
Statcment-I 

State-wise summary of IEMs Filed upto March' 96 

(Rs. in thousands) 
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Statcmcnt-II 

Stale-wise details of proposals approved upto March '96 

(Rs. in crores) 
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Statcmcnt-III 

Slate-wise summary of lEMs (implemented) (01/08/91-31-3-96) 

(Rs. in thousands) 
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Statcnicnt-IV 

Sector-wise details of implemented projects of FC/IL/EOU upto March 1996 

 

 
Statement V 

Details  of various  steps  taken   by  the 
Government for Promotion of Food pro-

cessing Industries 

(i) Declaration of most food processing 
industries as high priority. 

(ii) Dcliccnsing all food processing in-
dustries except brewing and distil-
lation of alcoholic beverages and 
those items reserved for small scale 
sector. 

(iii) Promoting domcstic/forcign/NRI 
investment. 

(iv) Providing fiscal reliefs by reducing or 
eliminating excise duties in many 
food products. 

(v) Providing duty relief in excise and 
customs for food processing indus-
tries. 

(vi) Networking with State Governments 
and assisting Nodal Agencies 
identified by the State Governments 
through Plan Schemes. 

(vii) Propagation of the concept of 
backward linkages. 

(viii) Extension of assistance for promotion 
of post-harvest infrastructure, cold 
chain etc. 

(ix) Extending assistance for establishment 
of Food Processing and Training 
Centres for propagating technology 
for developing cntrcp-rencurship in 
the rural areas. Assistance extended 
so far covers 179 such centres. 

(x) Public and private sectors are viewed 
as complementary for all round 
planned development. Increasing 
emphasis is being placed on 
individual effort and private 
initiatives. 

(xi) Operating various plan schemes for 
promoting food processing industries. 

 

 


